FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SACHDEVA AND SONS RICE

MILLS LTD

RELEVANT PARTICULARS

1. | Name of corporate debtor Sachdeva and Sons Rice Mills Ltd
2. | Date of incorporation of corporate debtor 30/03/1981
3. | Authority under which corporate debtor is | Registrar of Companies, Chandigarh
incorporated / registered under the Companies Act, 1956
4. | Corporate Identity No. / Limited Liability | CIN: U15312PB1981PLC004470
Identification No. of corporate debtor
5. | Address of the registered office and principal | 17- Cantonment Amritsar, Amritsar,
office (if any) of corporate debtor Punjab- 143001
6. | Insolvency commencement date in respect of | 29" July, 2019
corporate debtor
7. | Estimated date of closure of insolvency | 24" January, 2020
resolution process
8. | Name and registration number of the | Hemanshu Jetley
lnso:ve'ncy p][ofe§5|o?al acting as interim | ooy i6A_ 901/1P-P00219/2017-
resolution professiona 2018/10457
9. | Address and e-mail of the interim resolution | Ducturus Resolution Professionals Pvt.
professional, as registered with the Board Ltd, SCO-131, 2nd Floor, MDC,
Sector-5, Panchkula, Haryana, 134119
E-mail id: hejetley@gmail.com
Mobile- 090417-00000
10. | Address and e-mail to be wused for |S.C.0-131, 2nd Floor, MDC, Sector-5,
correspondence with the interim resolution | Panchkula, Haryana, 134119
professional E-mail id: ip.sachdevarice@gmail.com
E-mail id:hejetley@gmail.com
Mobile- 073411-05243
11. | Last date for submission of claims 12" August, 2019
12. | Classes of creditors, if any, under clause (b) | Name the class (es) - NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | 1. N.A.
to act as Authorised Representative of | 2. N.A.
creditors in a class (Three names for each | 3. N.A.
class)
14. | (a) Relevant Forms and (@) Web link:

(b) Details of authorized representatives
are available at:

http://ibbi.gov.in/downloadform.html
Please refer Note 1 for applicable form
Physical address: as in (10) above.

(b) NA



mailto:hejetley@gmail.com
mailto:ip.sachdevarice@gmail.com
mailto:hejetley@gmail.com
http://ibbi.gov.in/downloadform.html

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of corporate insolvency resolution process of the Sachdeva and Sons Rice
Mills Ltd on 29%" July, 2019.

The creditors of Sachdeva and Sons Rice Mills Ltd are hereby called upon to submit their
claims with proof on or before 12" August, 2019 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [NA] in Form CA.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms along with documentary proof in support of their claims:

Note:1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contact details in the claim form so that any query regarding claim can
be resolved immediately.
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Hemanshu Jetley

Date: 30.07.2019 (Reg. No I1BBI/IPA-001/1P-P00219/2017-2018/10457)
Place: Panchkula Interim Resolution Professional in the matter of
Sachdeva and Sons Rice Mills Ltd
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WEDNESDAY, JULY 31, 2019

I0L Chemicals and Pharmaceuticals Limited

HrmL! Office : Triden! Complex, Raiko! Road, Barnala-148101, Punjab

HQT;QE

Pursuant to Regulation 29 read with Regulation 47 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015, notice is hereby
given that the meeting of the Board of Directors is scheduled to be held on
Monday, the 12 August 2019 inter-alia to consider and approve the unaudited
financial results of the Company for the quarter ended 30 June 2019.
Further detail of the same is available on the website of the Company
‘www.iolcp.com and the website of the Stock Exchanges where the shares of
the Company are listed i.e. www.nseindia.com and www.bseindia.com,

For I0L Chemicals and Pharmaceuticals Limited

Sd/-
Place : Barnala (Krishan Singla)
ed : 30 July 2019 Vice President & Company

CAN FIN HOMES LTD.,
4, 15T FLOOR, PREM NAGAR, AMBALA CITY,
AMBALA-134003, PH.: 0170-2550560, M.: 76250-791
E-MAIL: ambala@canfinhomes.com,
CIN: LB51 10KA1987PLCO0E699

POSSESSION NOTICE [Rule 8 (1)}
The undersigned being the Authorised Officer of Can Fin Homes Ltd. un
the Securitisation and Reconstruction of Financial Assets and Enforcem
of Security Interest Act 2002 and in exercise of the powers under the said
and Security Interest (Enforcement) Rules, 2002, issued a demand nol
dated 22.05.2019 calling upon the borrowers Mrs. Sushma Sharma V
Late Pardeep Kumar & Mr. Tarun Sharma S/o Late Pardeep Kuma
repay the amount mentioned in the notice being Rs. 16,45,014/- (Rupt
Sixteen lakhs Forty Five Thousand and Fourteen only) with furt
interest at contractual rates, till date of realisation, within 80 days from
date of the said notice.
The borrower having failed to repay the amount, nolice is hereby given to
borrower and the public in general that the undersigned has tal

; FORM A
PUBLIC ANNOUNCEMENT

Inder fon 6 of the Insolvency and Bamﬁmp% Board of Insolvency
esoiution rg}sﬁx‘oCDrmmPamns} Regulations, 2016) ey

FOR THE ATTENTION OF THE CREDITORS OF
SACHDEVA AND SONS RICE MILLS LTD

RELEVANT PARTICULARS
1. | Name of corporate deblor Sachdeva and Sons Rice Wills Lid
2. | Dats of incorporation of corporate deblor | 30.03,1981
3. | Authority under which corporate debtor is Registrar of Companies, Chandigarh

incorporated | registered under the Companies Act, 1956
. ﬁ:mnﬁm'ﬂﬂf’ﬁm‘ ! Wm m GIN; U15312PB1981PLC004470
5. | Address of the registared office-and principal | 17- Canlonment Amritsar, Amritsar,
offic (if any} of comorate deblor Punjab-143001
6. | Insstvency commencement data in respact of
corpotats dablor 29.07.2019
Estimated dale of closure of insolvency
2 resolufian process 24.01.2020

8. | Name and regisiration number of the Hsmmhu%

Insotvency professional acting as Interim IBEIIPA-001AP. 4/2017-2018/10457
resolufion professional
9. | Address and e-mall of the Interim resolufion | Duchsrus Resclution Professionals Pvi. Lid,
prefiessional, as registered with the Board SC0.131, 2nd Floor, MDC,

Sector-5, Panchkula, Haryana, 134119

E-mail id: hejetley@gmail.com
Mebile- 090417-00000

folol ion of the property described herein below in exercise of pow
conferred under Seclion 13(4) of the said Act read with Rule 8 of the Secu
Interest Enforcement) Rules, 2002, on this 30th day of July, 2019,
The borrower's attention is invited to provisions of sub-section (8) of secl
13 ofthe Act, in respect oftime available, to redeemthe secured assets.
The borrower in particular and the public in general is hereby cautioned
to deal with the property and any dealings with the property will be subjec
the charge of the Can Fin Homes Ltd. {CFHL), for an amount of |
16,45,014/-(Rupees Sixteen lakhs Forty Five Thousand and Fourte
only) andinterest thereon.
DESCRIPTION OF IMMOVABLE PROPERTY
All that piece and parcel of the Residential Property Bearing Ho. No-36/
MC Property Id No-89c601u878, Vashisni Nagar, Babyal, Ambala Ca
Haryana of having Area Measuring 47 Sq. Yds,, Bounded on the: North
House Bhupinder Singh, East by: Closed Street, West by: Hoi
Bhupinder Singh, South by: Strest.

DATE: 30.07.2019 5
PLACE: AMBALA AUTHORIZED OFFH

- Ind-Swilfr Lrd.
&, " Regd. Off.; 781, Industrial Area, Phase-li, Chandigarh-16000:
i CiN.No, L24230CH1386PLC00BEAT
Ind-Swifr Ph. No. 0172-2638781/4680800 Fax No. 0172-2652242/265540/
E-mail: corporate@indswift.com Website: www.indswiftitd.cc

10, | Address and e-mail o be used for 5.C.0.131, 2nd Fioor, MDC, Sector-5,
corresponidence with the interim resclufion Panchkula, Haryana, 134119
professional E-mall id: Ip.sachdsvarice@gmail.com
E-mail id: hejetley@gmail.com
Mohbile: 073411-05243

1. | Last date for submission of claims 12.08.2019

12, | Ciasses of creditors, if any, under clatsse (b}
of sub-section (BA) of section 21, ascartained | Name the class(es)-NA
by the Interim resolution professional
13. | Names of Insolvency Professionals identified | 1, MA

toact a5 Authorised Representative of creditors | 2, MA
in & class (Thres nemes for sach class) 3. NA

14.] () Relevant Forms and {a) Wb link. helpelibbi.gov.inidownioadform, himl
(b) Detals of authorized representsives | Please refer Note 1 for applicable form
are avallable at: {:hﬂﬁf address: as In (10) above.
] Lk

Hlotice is hereby given that the National Company Law Tribunal has ordered the commencement of
corporaieinsolvency resolution process ofthe Bachdeva and Sons Rice Mills Ltd on 2th July, 2018,
The creditors of Sachdeva and Sons Rice Mills Ltd are hereby called upon to submit their claims with
proof on of before 12th August, 2019 to the interim resolufion professional &t the address manfioned
agalnstentry No. 10,

The financial creditons shall submit their claims with proof by electronic maans only. Al other creditors
migty subimit the claims with proofin person, by post or by electronic means.

Afinancial credifor balenging lo a dass, as listed agains! the Eniry No. 12, shall Indicate s choles of
authorized representative from among the thres Insolvency professionas listed against Eniry No.13 1o
actas authorized representative of the class INAJin Form CA.

The submigsion of proof of dlaims should be made in accordance with Chapter IV of the Insolvency and
Bankrupicy Board of India {Insclvency Resolution Process for Corporate Persons) Regulations, 2016,
The proof of claims is to be submittad by way of the following spacified forme along with docurmantary
proof?suppmomeirdaims: ’

Note:

Form B, for claims by Operational Creditors {except Workmen and employees)

Form C:for Claims by Financial Creddors

Form CAfor Claims by Financial Creditors ina Class

Form D:for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employess

?w; Tor Clalms by crediiors Mﬂ and operalional creditons
wbiilsston of false or misleating proofs of clal shal attract penallies.

Kmlymonﬁon comtact detalls In the claim form g0 that any query regerding claim can be

NOTICE

Pursuant to Re%u!atmn 28 read with Regulation 47 of the SEBI {LOL
Regulations. 2015, Nofice is hersby given that the Meeting of Board
Diréetors of the Company will be held on Saturday, the 10th August 201¢
consider and take on record inter-alia among other items the Un-audi
Financial Results for the quarter ended 30th June, 2019.

This information is also available on the Camgarg‘ website

¢

wivw.indswiftltd.com and the websites of Stoc hanges

www.bseindia.com and www.nseindia.com. For IND-SWIET LIMIT
Place: Chandigarh Amrender Kumar Yad
Date: 30/07/2019 Company Secret

Whirlpool of India Limited
CIN No : L29131PN1980PLC020063
Regd. Office : Plot No. A4 MIDC, Ranjangaon, Taluka- Shirur,
Distt- Pune - 412220, Maharashtra.
Corporate Office : Plot 40 Sector, 40, Gurugram - 122002, Haryana.
Website: www.whirlpoolindia.com, Email: investor contact@whirlpool.com
NOTICE OF LOSS OF SHARE CERTIFICATES
Notice is hereby given that the following Share Ceriificates have been reported lostmispt
and the registered holders thereoficlaimants therglo have requested to the Compan
issuance of Duplicate Share Certificate(s) in leu of lost share certficates(s):

Sr. No.| Folio No. Name Shares Dist. No. SiC
1 020333F | FATIMAKHAN 200 610357 - 610426 | 706
2 | 0105214 | FATIMA KHAN 050 | 1532769 - 1532818 |700

ALl KHAN M M
3 | 0124635 | VIR SANGHVI 625 | 1815948 - 1816572 | 706
4 | DODB75V | VINOD KUMAR CHIRANIA | 100 244472 - 244571 | 680
5 | 042697 | SANJEEV ARORA 200 | 1078444 - 1078643 |695
REENA
6 D01506N | NITIN R MODY 150 AT7886 - 477835 691
USHA N MODY
7 | 0066930 | LOKESH KUMAR PURGHIT | 25 | 1427426 - 1427450 | 698
8 0035625 | INDU K PATEL 70 895813 - 895882 | 694
9 | 0106947 | ILTAFAT ALI 25 | 1558885 - 1659009 |700

resoived immediately. Homanshu Jatioy
: {Fieg. No IBBIAPA-001/P-PO0218/2017-2018/1045T}
| Diate: 30.07 2018 Interim Resolution Professional In the maiter of

Any person(s) who hashave and claim(s) in respect of the aforesaid Share Certificale(s) st
lodge the claim in writing with Us at the above mentioned corporate office address withi

)ys from the publication herecf. The Company will not thereafter be liable to entertaln
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TWO BID SYSTEM. The tenders shall be uploaded and received on the Website
hitp://www.etenders.chd.nic.in, only as per schedule given below. The dealers /
authorized agency shall upload their authorization certificate,

Sr. | NIT | Nameof work & | Estimated | Earmest | FPeriod of Last date Time &
No. | Ne. Location cost pt Money | completion and time date of
to tender for online | opening
submission of
of tender tender
1. % 3 4. -5 6. T 8
1 B2 Annual Mtz of 5 Rs. Rs. 12 Months | 06.08.2019 | 6022019
1 Nos. Lifts of Otis 566,712~ 11,400/ upio 02,30 At 03.00
T4 make instailed &t PM M
GMSH Sec-16,
Chandigarh. (For
the period from
2019-20).
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	FORM A
	Submission of false or misleading proofs of claim shall attract penalties.

